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     Reserved on 8.2.2021   

Central Administrative Tribunal,  Allahabad Bench, Allahabad 

CP No. 330/00052/2016 in O.A. No.330/01637/2012 

Hon’ble Mrs. Justice Vijay Lakshmi, Member (J) 
Hon’ble Mr.  Tarun Shridhar, Member (A) 
 
 
This the         day of February, 2021. 

Prakash Chand son of late Shibua @ Shiv Narayan, r/o 1036/1, 
Mohalla Nandanpura, Town and P.O., Babina, District- Jhansi 
(U.P.).. 
             Applicant 
By Advocate: None 

    Versus 

Shri Santosh Kumar Mall, Commissioner , Kendriya Vidyalaya 
Sangathan, 18, Institutional Area, Sahid Jeet Singh Marg, New 
Delhi.. 
. 
        Respondent 

By  Advocate:  Sri N.P. Singh 
 
    ORDER 

By Hon’ble Mrs. Justice Vijay Lakshmi, Member (J) 

 
 No one had appeared on behalf of the applicant even on the 

revised call.Sri N.P. Singh, advocate was present for the 

respondents.. 

2. This C.P. is pending since the year 2016 and  the O.A in 

respect of   which, this C.P. is filed,  pertains  to the year 2012. 

3. The last order sheet shows that vide order dated 29.8.2016, 

the matter was adjourned sine die, in view of the fact that the order 

passed by this Tribunal was stayed by the Hon’ble High Court in 

WRIT-A No. 26380 of 2016, filed by Kendriya Vidyalaya 

Sangathan, who are respondents in the C.P. 

4. The copy of the order dated 7.12.2019 passed by Hon’ble 

High Court in the aforesaid writ petition has been annexed with the 

report of the Registrar of this Tribunal , which shows that Hon’ble 

High Court has allowed the writ petition  and has set aside the 

judgment dated 30.11.2015 passed by Central Administrative 
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Tribunal, Allahabad in O.A. No. 1637/2012, and has dismissed the 

O.A. also. 

5. As the O.A. No. 1637/2012 itself is dismissed, C.P. filed for 

non-compliance of order passed in the aforesaid O.A. has no legs 

to stand. Perhaps for this reason, no one is appearing to pursue 

this C.P. further before this Tribunal. 

6. In view of the above, C.P. is closed. Notice  is discharged.  

7. No order as to costs. 

 

(Tarun Shridhar)                    (Justice Vijay Lakshmi) 
   Member (A)        Member (J) 
 
HLS/- 

 

 


